FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SHUBH LAKSHMI SYNTHETICS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Person Shubh Lakshmi Synthetics Private Limited
2. | Date of Incorporation of Corporate Person 22.09.1999
3. | Authority under which corporate person is Ministry of Corporate Affairs — ROC -Delhi
incorporated/ registered
4. | Corporate Identity Number / Limited Liability | U18101DL1999TC101650
Identity Number of Corporate Person
5. | Address of the registered office and principal | Mohan Singh Flat No. 311 11l F Plot No 5 Pratap
office (if any) of corporate person Bhawan, BSZ Marg New Delhi-110002
6. | Liquidation Commencement Date of 29.12.2022
Corporate Person
7. | Name, Address, Email Address, Telephone Ms. Seema Salwan
Number and the registration number of the Add: 47, Pusa Road, Ground Floor, Metro Pillar 131,
Liquidator Next to telephone exchange, New Delhi-110005
Email Id : Seemasalwan.advocate@gmail.com
Email Id for Correspondence:
vl.shubhlakshmi@gmail.com
Contact No: 8130700079; 011-40622233
Reg No: IBBI/IPA-002/1P-N00779/2019 -2020/12478
8. | Last date for submission of claims and email | 28.01.2023

id for correspondence

Notice is hereby given that the Shubh Lakshmi Synthetics Private Limited has commenced voluntary
liquidation on 29.12.2022.

The stakeholders of Shubh Lakshmi Synthetics Private Limited are hereby called upon to submit a proof of
their claims, on or before 28.01.2023, to the liquidator at the address mentioned against item 7. The financial
creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means. Submission of false or misleading proofs of claim
shall attract penalties.

Date: 31.12.2022
Place: New Delhi
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Ms. Seema Salwan

Liquidator

Shubh Lakshmi Synthetics Private Limited
IBBI/IPA-002/1P-N00779/2019 -2020/12478
AFA Validity upto - 29.07.2023
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DEMAND NOTICE

Undar Sactizn 13(2) of the Securilisation And Reconstruction of Financial Assets And Enforcement of
Sacurily Inderestbe], 2002 (he said bl ) ead with Bute 301)af the Secanty Inberast Enforoemiend] Rubes,
2002 {the said Rulas). In emarcise of powers confiered under Secion 13(2) of tha said Act read with Rule 3
ol the sakd Rules, the Augherised Officern of IFL Home Fingnee Lid, (IIFL HFL) (Farmedy known as india
Infoding Howsing Finance Lid ) has iszued Damand Malice under section 13(2] of tha said Act. caling upon
the Barrowesis), i repay the amount menticned in the respective Demand Motice(s) issued o them. In
conneclion wigh above, nofica i hersby given, b Be Borower(s) lo pay within B0 days from Lha
publication of this nefice, the amounts indicated harain: befow, togesher wish furthar inlerest from tha
clateds) of Dhernard Motics B e date of pasment. The detad of e Barrowens), amounk dise as on dabe o
Diemand Motice and secunty affered wards repaymant of laan amaunt are g5 under:-

Name of the Borrower(s)| Demand Notica n of Secured asset
" | Guarantoris) i Date & Amount "“‘mm
Mr. Mahesh Chand 19-Dwec-2022 i |8l that plese and parcelof the propenty being - Prop
Mrs.Shiwangi Tawar T 206,008 000 [Ma-12, KhMe-1722 And 1723 Enfre Ground Fioar
5it Foods Lip {Rupeas Twenty | Shyam Magar Okhle. Land area admeasurng 900 Sg
Mrs.5uchitra Gaulam O Lakh S |FL, Carped area admeasuring 888 5q. FL, Buik up area
Prospect Mo 970985 | Thousand Ninsty admeasuing 890 Sq. FL. Phase I, Okhla indusira
Eighl O] E:ztate, South Dalhi, 110020, Delhi,Inda

5 thea said Bomrower fail to make payment to IIFL HFL as aforesaid, IIFL HEL may proceed againsd the
ahove secured assats urder Sechon 134) of the sald Act. and the applicable Rules. entiraly at the fsks,
cods and consequences of the Borrowers, Far hurfer defails pleagse conlact to dulhkansed Oficer al
Branch Office : &-10 &A-10, 2nd fioor, Moida Sactl, Moda, Gaulam Budh Magar - 2013011 or Carporata
Cifice : IIFL Tower, Plot Ma. 98, Udyag Viner, Ph-IW Gurgaon, Harvana,

Place : Noida Date @ 311252012 Sl Autharised Officer, For IFL Homa Finance Lid

E=H CAN FIN HOMES LTD.

DDA Building Mear Paras Cinema, Mehru Place, Mew Delhi-110019
E/T6E2507T3108, Delhi@canfinhomes.com, CIN:LAST10KATSBPLCODBESS

POSSESSION NOTICE
[Rule 8 (1) ]

The undersigned being the Authorised Officer of Can Fin Homes Lid. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Inferest Act 2002 (54 of 2002) and in exercise of the powers under
sechion 13 (2) read with rule 3 of the Secunity Interest (Enforcement) Rules, 2002
issued a demand notice dated 02.08.2022 calling upon the borrowers Mr.
Ashwani Pandey 5/0 Kamla Kant Pandey and Mrs. Mamta Pandey WIO
Ashwani Pandey to repay the amount mentioned in the nofice being Rs.
11,24 634)- and interest from 02.08.2022 1o till date of final payment within G0
days from the date of receipt of the said nofice.

The borrawers having failed to repay the amount, notice is hereby given to the
borrower and the public in general thatl the undersigned has taken possession of
the property described here in below in exercise of powers conferred under
Section 13(4) of the said Act read with Rule 8 of the Security Interest Enforcement
Rules, 2002 on this 26th Day of December, of the year 2022.

The borrower's attention is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured
assets,

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject o the charge of
CFHL for an amountof Rs, 11,24,634/- and inferest thereon .

Description of immovable property

(FLAT NO-A-116/5-1, FRONT PORTION, 2ND FLOOR, PLOT NO-A-116,
DILSHAD COLONY, DELHI-110095, ADMEASURING 41.80 SQ MTR.)

Narth West : Road South West : Plot No-115
South East : Other Property North East : Plot No-117
Date : 30122022 Sdl- Authonzed Officer
Place : New Delhi Can Fin Homes Lid.

ADITYR BIRLA

ADITYA BIRLA HOUSING FINANCE LIMITED

g - ayon Compound, Veraval,
Gujarat — 362266 Branch Office - Aditya Birla Housing Finance
Limited | D-17, Basement, Sector 3, Noida, UP 201301

Possession Notice(for Inmovable Property)
Whereas, the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a demand notice dated 14-10-2022 calling upon the
borrowers Ranjeet Singh, Upasana Singh and Sree Bake Bihari Sticker seeking
repayment of the amount mentioned in the notice being of Rs 10,90,373/- (Rupees
Ten Lac Ninety Thousand Three Hundred Seventy Three Only) within 60 days from
the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has taken Possession of the
property described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 29th Day of Dec of the year, 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Aditya
Birla Housing Finance Limited for an amount of Rs 10,90,373/- (Rupees Ten Lac Ninety
Thousand Three Hundred Seventy Three Only) and interest thereon. Borrowers atten-
tion is invited to the provisions of Sub-section 8 of Section 13 of the Act., in respect of
time available, to redeem the secured assets.

Description of the Inmovable Property

All That Piece And Parcel Of Residential Plot No. C-5/6 H.I.G. Flat, Back Side, H.I.G.,
Ground Floor Without Roof, Area Measuring 58.52 Sq. Mtr. (Super Covered Area).
Situated At D.L.F, Ankur Vihar, In The Village Sadullabad, Pargana Loni, Tehsil & Distt,
Ghaziabad, U.P. And Bounded: East: Other Plot West: 9 Mtr Wide Road North: Plot
No C5/5 South: Plot No C-5/7.

Date: 29/12/2022
Place: Ghaziabad

Authorised Officer
Aditya Birla Housing Finance Limited

Form No. INC-25A
Advertisement to be published in the newspaper for conversion of public
company into a privale company
Before the Regional Director
Minislry of Corporate Alfairs, Northern Region, New Delhi
In the matter of the Companies Act, 2013, section 14 of Companies Act, 2013
and rule 41 of the Companies (Incorporation) Rules, 2014
AND
In the matter of M/s TUSHAR HOLDINGS LIMITED hawing its registered office
at 407, New Delhi House, 27 Barakhamba Road Mew Delhi -110001
(Applicant)
Notice is hereby given to the ganeral public that the company intending to make an
apphication to the Central Govarnmant under section 14 of the Companies Act, 2013
read with aforesaid rules and 15 desirous of converfing into a prvate Emeted
company In terms of the special resofution passed al the Exira Urdnary General
Meeting held an 12th December, 2022 to enable the company to give affect for such
convarsion
Any person whosae interest is lIkaly 1o be aftectad by the proposad change/status of
the company may dellvar or cause to be delivered or send by registerad post of |
objections supported by an athdawvit stating the nature of s interest and grounds ol
opposition 1o the concerned Regional Diréctor, Northern Region B-2 Wing, 2nd
foor, PL Deendaval Antvodiya Bhawan, CG0 Complax, New Dalhi-1 10003, within
fourieen days from e date of pulbblication of this notkce with & copy 1o the applicani
company at ks registered office at the addréss menfloned Delow
For and an behall ol the Applicant
Tushar Holdings Limited
Sd/-
Arvind Jain
Date: 30.12.2022 Director

Place: New Delhi (DIN: 07269033)
Regd Office: 407, New Delhi House, 27 Barakhamba Road New Defhi-110001

FOREM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

SHUBH LAKSHMI SYNTHETICS PRIVATE LIMITED

-Hame of Corporate Person : | SHUBH LAKSHMI SYNTHETICS PRIVATE LIMITED
2| Date of incorporaion of Corporate Person | 22001508
3.| Autherily under which Corporate | Minisiry of Corporate Affairs -

| Person is i'1|:|:r|:1:|r1||:-d Ireqistenad EI:IE =Diglhi

4| Corporata id mnty rumiaer | limitad liabdity | L1E 010L1999TC1 01650
{ ety rumber of Comparate Person |
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L&T Finance Limited

< WCAPITAL  pROTECTING INVESTING FINANCING ADVISING

Aditya Birla Housing Finance Limited

Registered Office: Indian Rayen Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited, Unit No. 710 A, Tth Floor,
Corporate Park, B-109, Sanjay Place, Agra- 282002
1. ABHFL: Authorized Officer Mr. Girijesh Maurya; Contact No- 9811652607 and
Mr. Tung Dhwaj Kaushik; Contact No-0987 3662400
2. Auction Service Provider (ASP) Mis e-Procurement Technologies Limited-
Auction Tiger, Mr. Kam Sharma; Contact No. +31 8000023237

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Motice for Sale of Immowable Asset(s) under the Securitization and
Reconstrection of Financial Assetz and Enforcement of Security Interest Act, 2002 read with
provigian ko rula 816} of the Sacurity Intarest {Enforcement) Rules, 2002

Matice is hereby given to the pubkic in genaral and in paricular 1o the Borrowar(s) and
Guarantoris) that the below described immovable properties marlgagedicharpad fo the Aditya
Birla Housing Finence LimitediSecured Creditor, the possession of which has been taken by the
Authorized Officer of Aditya Birka Housing Finance Limied!Sacured Craditor, will b2 put o sale
by auction on “Az is whare is”, “As & what i2”, and “Whatevar thare is” on 20-01-2023, for

Branch office: Noida

as The Act)

recowery of INR 26,47,235.05/- (Rupees Twenty Six Lacs Forty Seven Thousand Two Al-g:l?nt
Hundred Thirty Five and Paise Five Only ) a5 on 13-02-2020 and furiher interest and other | Number

gxpenses themson Gl the dale of realization, due fo Aditya Bila Housing Finance

LimitediSecured Cradilor from the Borrowers namely Shailendra Singh Sikarwar, Pramod DELHL16000045 &

All the piece and parcel of the property consisting of Residential Flai Mumber 204 8 on first flooe, 801
measunng covered area 90.52 sq. mater apanment constructed on Plol Murmber 12,1314 and
17 sitluated al Regal Residency, Agqra Enclave Colany, Behind Karmani hospital, Mauza
Kakretha, Teh and sl Agra, Boundanies:- East- Flat Number 204, Wesl- Clher properties,
Marth;- Exit Commaon lobiy,

Far detailed terms and canddions af the sake. please rafar 1o fhe link provided in Aditva Birda
Housing Fimence LimitediSecured Creditor's website i,&.
hitps:ihomefinance.adityabirlacapital com/properties-for-auction-under-sarfaesi-act or

Registered Office: 15" Floor, PS Srijan Tech Park
Plot No. 52, Block DN, Sector V, Salt Lake City
Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

Borrower/s &
Co-borrower/s Name

1. Manoj Singh

Kumar Sikarwar, Mis 5.5. Enterprises Prop Mr. Shailendra Singh Sikarwar Sio Pramod DELHL16000164 Bhandari
Kumar Sikarwar. 2. Mukesh Singh
The resani price will be INR 22,88,323/- (Rupees Twenty Two lacs Eighty Eight Thousand Bhandari
Threa Hundred and Twenty Thrae Only) and the Eamest Monay Depasit (EMD) wil Ba INR
¥28832.3- (Rupees Two Lacs Twenty Eight Thousand Eight Hundred Thirty Two and
Three paisa only). The last date of EMD deposit i5 19.01.2023, The date for inspection of the
said propenyis fined on 1801-2023 batweean 11:00 am to 04:00 pm.
DESCRIPTION OF IMMOVABLE PROPERTY H14004140318113 | 1. Faisal Ahmed

2. Shaista Ahmed

@ L&T Financial Services

DEMAND NOTICE

Under Section 13(2) of Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein after referred to

We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification
issued by the Reserve Bank Of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act
and hereby calling upon to repay the amount mentioned in the notice appended below to the L&T Financial Services. (Formerly known as L&T Housing Finance
has merged with L&T Finance Limited (‘LTF’) w.e.f. 12th April, 2021) within the period of 60 Days from the date of this Paper Notification together with further
interest and other charges from the date of Demand Notice till payment or realization. In case you are not discharging your liabilities under the terms of this
notice, we shall be constrained to exercise all or any one of the rights conferred under Section 13(4) or Section 14 of the Act. “This is without prejudice to any
rights available to us under the Act and/or any other law in force from time to time.”

Demand Notice date / NPA date /

Outstanding Amount L
Description of the Immovable Property (Mortgaged)

Outstanding
Amount (%) As On

Demand Notice | Total Amount of is

Date: 16/12/2022 Rs. 38,97,852.81/-

NPA Date: 04/11/2022| (Rupees Thirty Eight
Lac Ninety Seven
Thousand Eight
Hundred Fifty Two
and Eighty One Paise)
as on date
16-12-2022

Demand Notice | Total Amount of is

Date: 15/12/2022 Rs. 22,48,477.28/-

NPA Date: 04/11/2022| (Rupees Twenty Two
Lac Forty Eight
Thousand Four
Hundred Seventy
Seven and Twenty
Eight Paise)
as on date
13-12-2022

NPA Date

Schedule-1

All The Piece And Parcel Of The

Property Address: -flat No. B 5/6 On The 5th Floor, Tower B Admeasuring
1453 Sq.ft., Situated At Himalaya Pride Plot No. 10b, Techzone Iv, Greater
Noida Gautam Buddh Nagar Uttar Pradesh India 201307

Schedule-1

All The Piece And Parcel Of The

Property Address: - Unit Id- R0200I21906/ Flat No. 1906 In The Block I-2
Admeasuring 890 Sq.ft. On The 19th Floor Of The Building Known As “ECO
Village-2 Phase-2" Situated At Plot No GH 01, Sector 16B, Greater Noida
Uttar Pradesh 201303

hitps:/isarfaesi.auctiontiger.net

Date: 31-12-2022
Place: Agra

Sdi- Date: 31.12.2022
Authorlzed Officer, Place: Noida

Aditya Birla Housing Finance Limited

HOUSING

ROHA HOUSING FINANCE PRIVATE LIMITED

Corporale Office: Unit No. 1117 & 1118, 11th Floor, World Trade Tower,
Sector 16, Noida, U.P. 201 301

DEMAND NOTICE
HOTIGE UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002

NOTICE is hereby given that the following borrowern's wha have availed from Roha Housing Finance Private Limited {RHFPL) hawve
fallad to pay Equated Monthly Instaliments (EMIs) of thair loan TO RHFPL and that their loan account has been classified a5 Non-
parfarming Assat as per the guidelines issued by Mational Housing Bank, The details of the Ioan and the amounts outstanding and
payabée by the borrower/s to RHFPL as on date are also indicated here below. The borrower|{s) as well as the public in general are
haraby informed that the undarsigned being the Authorized Ofhcer of RHFFL, the sacurad creditor has initiated acton against tha
following borrower|sh under the provisions of the Securitzation and Reconstruction of Fnanceal Assets and enforcemant of Securty
Interest Act, 2002 (the SARFEAS] Act). If the following barrower(S) fail to repay the outstanding dues indicated against their names
wilkin 60 (Sixty) days of this notice, the undersigned will exercise any one or more of the paweers conferred on the Secured Craditor
undier sub- seﬂmn 141 of Section 13 of SARFAESI Act, including povwar to Take possession of tha proparty/ies and sefl the sama. Tha
publicingeneral is advised not to deal with propertyfies described hare befow.

f)ROHA B

G EATH pOUE Oyl ROsaE

Sr. | Name of the Borrower(s)/ Demand Notice | Descriplion of secured assets(s)

Mo. Co-Borrower (5)/ Loan Afc Mo. / Branch Date & Amounl (Immovable property/ies)

1, | HLNDOCSCPROODOOS000054/Branch - NDIDA 24.12.2022 | 44, Vrindavan Garden, Ghazabad
1. Aneeta Raghaw, 2. Pushpa Raghaw, 3. Sunil Kumar Raghav, 4. Vijay Uttar Pradesh- 201005, Imdla
Kumar Raghav, Addi: 44, Vrindavan Garden, Ghaziabad, Uttar Pradesh- | 2 g g7 208,-

2010085, Add2: Shop No. 2, C-100/2 , G.F , Main Markat, Janakpuri, Near
Durga Mandir, Ghaziabad, Uttar Pradesh- 201005

2. | LANODCLPRS000003002%45/Branch : NOIDA 10.12.2022 |House Mumber 8-P Surya Magar
1. Devender Singh, 2. Rilu W/o Devendersingh, Add; H No 285, Gall No 9, Phase I, FF. Residential schame
Zourabh Vihar, Delhi, Mew Delhi- 110044, india, Add2: HouseMNumber,8-P. | T 1542906/~ |Sector 91. Tehsil & District
Suryva Nagar, Phase I, FF, Residential Scheme, Sector 91, Tehsil & District Faridabad, Haryana, 121003
Faridabad, Harvana, 121003, Add3- ND. 262, Saurabh Vihar, Jaitpur, Delhi ,

Mew Dalhi- 110044, India

BRI Lo e i e S ] Y s L R L

Mace: Delhi  Date; 31,12 2022

Sd}- Authorized Dificer, F:nha Hnusin;j;inance F.'.riu'ate Li}ﬁi‘hz_d.

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.

CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

“Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule
3)of the Security Interest (Enforcement) Rules, 2002 issued a demand notice under Section 13(2) of the said Act, as mentioned below
calling upon the borrower(s) to repay the amount mentioned in the notice within 60 days from-the date of receipt of the said notice.
That the Assignor mentioned hereinbelow has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited,
also acting in its capacity as trustee of various trusts mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the
assignment under Sec.5 of the SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and inter-
ests of Assignor with respect to the financial assets along with underlying security interests, guarantees, pledges have been vested in
EARC in respect of the financial assistance availed by the Borrower(s) and EARC exercises all its rights as the secured creditor.

The borrower having failed to repay the amount, notice is hereby given to the borrower(s) and the public in general that the undersigned
being the Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the mortgaged proper-
ty(s) described herein below in exercise of the powers conferred under sub-section (4) of section 13 of the said Act read with rule 8 of
the Security Interest (Enforcement) Rules, 2002 on the respective date mentioned against each Loan Account/Mortgaged Property.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of the time available to redeem
the secured assets. The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount
mentioned below along with interest thereon.”

"SI Name of [ Name of| Loan Account] Borrower Name & Amount & Date of Date of | Possessior
No| Assignor| Trust Number Co-Borrower(s) Name Demand Notice Possession| Status
"1 HDB ™ i | Prasad T George | Rs. 12,35,779.61/- (Rupees Twelve
1 Financial| EARC 2011333 (Borrower) and Gracy | Lakhs Thirty-Five Thousand Seven Physical
Services | Trust SC Prasad (Co-Borrower) | Hundred Seventy-Nine and Sixty- | 28-12-2022| possession
Ltd. -410 One Paise only)
Description Of The Immovable Property: "All That Piece And Parcel Ot The Front Portion Of First Floor Without Roof/Terrace

Rights, Out Of The Property No. 46, Admeasuring 50 Sq. Yards (15" X 30°), Out Of The Total Area Admeasuring 100 Sq. Yards, Parf
Of Khasra No. 209, Consisting Of Two Rooms, Situated In The Area Of Village Bindapur, Delhi, Abadi Known As Indara Park
Extension, Uttam Nagar, New Delhi With The Proportionate Rights Of The Land Attached Thereto Including Common Rights To Use
The Stairs Leading From Around Floor To First Floor. Bounded On The East By: Road 20 Ft. Wide; West By: Remaining Portion
Of The Said Property; North By: Property No. 45; South By: Property No. 46”.
Place: Delhi

Date: 29.12.2022

Sd/- Authorized Officer]
Edelweiss Asset Reconstruction Company Limited

ASSET
RECONSTRUCTION

ale of Immovable property mortgaged g
Corporate Office at Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015. (Haryana) and Branch Offlce at:- Plot No. 30/30E Upper
Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ")
of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan
accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realization of IIFL-HFL's
dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com.

Borrower(s) /| Co- Demand Notice Description of the Inmovable Date of Physical Reserve Price
Borrower(s) / Guarantor(s) Date and Amount property/ Secured Asset Possession
14-Feb-2019 All'that part and parcel of the property 24-Mar-2022 Rs. 50,00,000/-
1. Mrs. Rupan Rs. 68,46,430/- |bearing Flat No.- CD-A7-04-402 4T (Rupees Fifty
Ahluwalia (Rupee Sixty Eight | Floor Tower A-7, IREO , The Corridors] Total Outstanding As Lakh Only)
2 Kamal Ahluwalia Lakh Forty Six Sec-67A, Gurgaon, Haryana On Date .
Thousand Four 28-Dec-2022 Earnest Money Deposit

Hundred Thirty Only) || (Built-up Area admeasuring 1920.22

Rs. 64,87,580.00/-
Sq. Ft.)

(Rupees Sixty Four
Lakh Eighty Seven
Thousand Five
Hundred Eighty Only)

(EMD)
Rs. 5,00,000/-
(Rupees Five Lakh Only)

(Prospect No 726038) [—
Bid Increase Amount

Rs. 40,000/
(Rupees Forty
Thousand Only)

5. | Address of 1he regtaned Office and | Mahan Singh Flat Ko, 311 11 F Piat No & Pratap
.Frn-"pa affica (iF any) of Comporate Parson | Bhawan, BSZ Marg New Delhi-110002

.| Liquidatien commencemant date af ! 29122022
| Corparate Person |

7.| Name, address, emai address, eleghone ; Ms. Seema Salwan

| number and the registration rumber of | Add: 47, Pusa Road, Ground Floar, Metro Pillar 131,
| the Liguidator | Next to telephone exchange, New Deshi-110005

| Email Id : Seamasaiwan advocale@omal.cam

| Email Id for Comespendence:

| vl shubhlakshmi@omal com

| Gontact No: 813070007 01140622233
; Fteg Mo: IBBIIPA-002/IP-NOOTTS/2018 -20201 2478

f.| Last date for submissicn of dams | 28.01.2023

Motice is hereby given thal the Shubh Lakshmi Synthetics Private Limited has
comrmenced voluntary liquidation on 29.12.2022,

The stakeholders of Shubh Lakshmi Synthetics Private Limited are hereby called upon
o submit 3 proof of their claims, on or before 28.01.2023, to the liquidator &t the address
mentionad against ilem ¥

The financial creditors shall submit their proof of claims by efectronic means only. Al other
stakehalders may submit the proof of claims in parson, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Ms, Seema Salwan
Liguidataor
ahubh Lakshmi Synthefice Privata Limited
Registration No.: |BBITPA-O02/IP-NOOTTH2018 -20201 2478
AFA Validity upto - 29.07 2023

Diata: 31.12.2022
Place: New Dehl

financi“. ep.‘ .in

Date/ Time of E-Auction
18-Jan -2023 1100 hrs-1300 hrs.

Date of Inspection of property EMD Last Date
13-Jan -2023 1100 hrs -1400 hrs. 16-Jan -2023 till 5 pm.

Encumbrances :- 1. Builder Dues approx Rs. 1.45 Cr plus Interest if any.
Mode of Payment:-All payment shall be made by demand draft in favour of "lIFL Home Finance Limited" payable at Gurugram or through RTGSINEF1{

The accounts details are as follows: a) Name of the Account:- lIFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Accoun
No:-9902879 followed by Loan Number, d) IFSC Code:-SCBL0036001 e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com , wel
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with
the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount”. In case bid is placed in the last §
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction fof
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings

6 For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- support@bankeauctions.com
Support Helpline Numbers:@7291981124/25/26.

7 For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30
hrs to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com.

8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physi;
cal possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any
dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Gurgaon , Date: 31-Dec-2022 Sd/- Authorised Officer, IIFL Home Finance Limited

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Muthoot Homefin (Indla (Il DEMAND
Corporale Office ; 1201 & 1202, 121k Floor, ‘A" Wing, Lotas Corporate

Muthnat Hnmeﬁn F'.m ﬂl' Western Express Highway, hureuaumEa,.| Mumbai - 400 D63. NOTICE

nforcement Ot Security Interest Act, 2002 read

W|th Rule 3 (1) of the Secunty Interest (Enforcement) Rules, 2002.

The undersigned is the Authorised Officer of Muthoot Homefin (India) Ltd. (MHIL) under Securitisation And Reconstruction Of
Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred under Section 13(2) of the
said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand Notices under section
13(2) of the said Act, calling upon the following Borrower/s (the “said Borrower”), to repay the amounts mentioned in the respective Demand
Notice/s issued to them that are also given below.

In connection with above, Notice is hereby given, once again, to the said Borrower to pay to MHIL, within 60 days from the publication
of this Notice, the amounts indicated herein below, together with further interest at 2% p.m. as detailed in the said Demand Notices,
from the dates mentioned below till the date of payment and/or realization, payable under the loan agreement read with other
documents/writings, if any, executed by the said Borrowers. As security for due repayment of the loan, the following assets have been
mortgaged to MHIL by the said Borrowers respectively.

St Name of the Borrower(s)/ Total Outstanding Date of Description of secured asset
No. Co-Borrower(s)/ Guarantor / Dues (Rs.) Demand Notice (immovable property)
Loan Account No./Branch
| Krishna Avtar Singh /| . g — 21-Nov-22 Plot No 30, Kh No-235 Mouja Bichpuri,
Ankita Singh / Lac Forty One Thousand Gadesh Dham Agra Uttar Pradesh
056-05600464 / Ghaziabad | Six Hundred Fifty Five Only 282001

It the said Borrowers shall fail to make payment to MHIL as aforesaid, MHIL shall proceed against the above secured assets
under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and
consequences.

The said Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by way of sale, lease or
otherwise without the prior written consent of MHIL. Any person who contravenes or abets contravention of the provisions of
the said Act or Rules made thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.

Sd/-
Authorised Officer
For Muthoot Homefin (India) Ltd.

Place : Uttar Pradesh
Date : 31.12.2022

REL BANK LTD.

b RELBANK Administrative Office: 1zt Lane, Shahpurl, Kolhapur-418001
Reglonal Operating Center: 15t Floor, Building Mo 1, Modi Mills Compound, Okhla industaal Estate, Phase 3, New Defyi 110020,

SYMBOLIC POSSESSION NOTICE

Whereas, The urdessigned baing the Authorzed Officar ol RBL Bank L. undar Securzalion and Reconstruclion of Financal Assaland Enfercamant af
Security Interest Act 2002 (54 of 2002} and in exarcise of powers confamad under seclion 13]12) read with rule 8 of the Secunty Inderest (Enfarcement]
Rules, 7002 issued damand nodice calling upon Barmawer'GuarandorsiMartgapar]=) fo repay the amount mentioned in tha nofics wilhin 60 deyvs from
receip ofthe said nodice. The bomowerGuaranton(s) having filed to repay the amount, notice is hereby given to the Bomower'Guarantons)Morgager
arvd the pubdic in general fat the urdersigned being the Authorzed Officer of the RBL Bark Lid, has taken SYMBOLIC POSSESSION of the proparty
desgibed henain balow in exercise of poears conlerrsd on Rim/her under Sub-secton (4) of the sachon 13 of the said Act read wilh Bula 5 of (he Secunily
Infares! |Enlorcamant) Rules, 2002

g | Mame and Address of the Details of Properties! Amount |22t of Nofice
Ne. Enrruwﬁr. Co-Borrawer Address of Secured Due in R, | 0¥ of Symbelk
orgagar Assets to be Enforced Fossession
i|W/s Hotel Roopkala Dx | Properly No. 1 Buiit Up Entire First Floar Portion Upto The Extent of Cailng Level
{Through |ts Partners/ | Only, Wishout Rooitermace Rights, Hawing Hs Pinth'coverad Araa Massuring 80 =g,
authorised Signatory) Mirs. &long With Hs Rights, Tille, Inlerasl Fixluras, Filings, Comneclions And
A Rakesh Ramphal, Common Passage, Enterance, Slarcase, Lift, Parking &1 The Shlt Wah Undivided
B. Dinesh Ramphal Indwisible And bmpartable Propodionate Share of Land Undemeath, Beaning Part of
SE41/58, Ara Kashan Road, | Prapary Mo, C-7, Lend Anea Measurng 79 Sq. Yds. Le. 86.05 S5q. M=, Having
Pahar Ganj, Dethi-110055, Common Facilias 1o go ko othar Pordion of Said Proparly For Mainlaince! nspaction Rs.
Also At: C-7, Block-c, Secand | of Water Tark And Tv Anteena Instatled on Rood of Top Floor, Sewer Connections, | 88.17,T74.420-
Flopr, East Krishna Kagar, | Sanitary Fittings And Such Other Essentiaf Sevicas Bul 'Withaul Any Other Right In|  (Rupees
Dehi-110051, Alse At : C-7, | The Other Porfion of The Said Property, With Al Comman Faciities And Amenitiss Eighty Exght
Block-C, First Floor, East| Pravided There In, Fitled With Elactricity And Waler Tap Connections, Out of Khasra Lace
Knzhna Magar, Dalhi- 110051 Mo, 22390468321, Siated In The Area af Vilkage Chandrawall Alias Shahdara, In Sorvnbaen
2 |[Rakesh Ramphal, Partner- | The Ahadi of East Krishan Nagar, llaga Shahdara Delhi-110051, And Baundad As ;1_': o |1810.2022
Mis Hotel Roopkala Dx, Undar: East: Gali, North: Proparty of Others, Wast Gali, South: Gali, ulsa 23-12-H22
G-, Block-C. Second Floor, | property Ne, 2: Freehold Bullt Up Secand Floor Up To The Extent of Celling Leved | e Seyen
East Krishna Magar, Delhi- | \with Out Roofftemace Rights Area Measuring 75 q. Yds. |e. 66.05 5q. Mirs, Having | Hnéred
11_“'35‘ s Covered Area Measuring B6.05 Sq. Mirs. Camprising of Whatso Ever Theng In | Seventy four
d |Dinesh Ramphal, Partner- | g i Elact. and Waler Connecsion With Thair Maters With All Fixlures And | and Paisa
Wis Holel Rooplala Dx Fittings Fitted Theren, Along With Common Stalrs, Passage, Entrance, Lt One Car |  Fory Ta
-7, Block-G, Farst .-I‘|:r.':r; Ef'sl and One Scopter Parking Space In 838t Floor, With The Rights To Irstal The Ty iyl
Knshna Nagar, DEIP; 10051 Anbana and Waler Tank on Roof of Top Floar, With All Commoen Fedlilies! Amenitiss '
4 ﬁeemzﬁglamm.lzl..-:l E"{."-'Eh':' Ara Provided In Tha Bailding Wilh Proporbanale Skare In The Land Undameaath,
o tiones T | Bearing Propenty No. C-7, Outof Khasra o, 2239104618221, Siuated In The Abar
I Of East Knishan Magar, In The Area of Willage Chardrawal Alias Shabdara, lllaga
Shahdare, Delhi-110051, And Bounded As Per Ground Floor As Under: North: Others
Praparly, Easl Gak, South: Gab, Wasl: Gal

The BorrowerMarigagar/Guaranton(s) in paticular and the public in generall is hereby cautioned nof to deal with the property and any dealings with the
praperty will be subject tothe change of the REBL Bank Lid
Place: Delhi

Date : 301272022

Authorised Officar
RBL Bank Lid,

Adani Capital Private Limited

Registered Office : Adanl House, 56, Shrimall Soclety, Mavrangpura, Ahrmedabad 360 008, Gujarat, Inda
Corporate Office : 1004/5, 104h Floor, C-Wing, One BKG, C-66, G- Block, Bandra Kurka Complex

dani
Bandra (Easl), Mumbai 400 051. Maharashira, Indsa,

Capital
P CIN: L5830 20MEPTCN03692, Websita @ www. adanicapilal.in
DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

You the bedow mentioned bormowerns), co-bormower|s) have availed loan's facilingies) from Essel Financs Business Loans Liméited
(the "Essel") by morigaging your immovakble properties (securities). Undar the said agreement entared into betwean Essal and
wou both, Essel had assigned the Loan toAdani Cagital Pyt Lid, (the "ACPL") vide Registered Assignment Deed on 30-12-2019
Accordinghy, all righis and obligations in relation to the said Loan have been since assigned to thae ACPL with effect from the
Assignment Date. Consagquent to youwr defaulls your kaans were classified as non-performing assets. Adani Capital Py Lid. For
the recowvery of the aulstanding dues, [ssued demand notice snder Section 13(2) of The Securitization and Reconsiruciion of
Financial Ass=t and Enforcement of Secunity InterestAct, 2002 (the Act), the contents of which are being published harewith as per
Seclion 132} of tha Act read with rule 301) of the Security Inlerest (Enfarcameant) Rulas, 2002 as and by way of Sarvice upon you
Detalls of the borrowers, co-bomowers, proparties morgaged, cutsianding dues, demand notice sent under Section 13(2) and
amount claimed there under are given as under:

MName of the Borrower |

Co-borrower! Guarantor!

Loan Account Mo/
Essel Loan Accaunt No.,

Vishal Brothers Enterprises |
Vishal Sharma / Meglam Sharmai

Demand nolice
date /

Ofs Amount J
s datbe

Al That Piece And Parcel OF Property No, G-16658 Portion Of| 17-Dec-22
Properly Ma, G-1665, Mear Police Station On Land Measuring 50 5q. | Rs. 228251553

Mortgage Property address

106MSMO01021001 Yds LE. 41.81 S5g. Mirs Baearing Khasra Mo, 52, Situated In The|&s On Dabe
(Essel AIC No.: LNDELODG16- Revenue Estate OF Village Majafgarh Delhi Abadi Known As Old Lal| 46.Dec-22
170000589 Caora OFf Village Majafgarh, Mew Delhi-110043 Boundsd As East -

Property Mo, G=-1665/H, West - Property Mo G-1665, North - Other

Fraparly, Souwth = Czali 10
Tarkeshwar Qjha ! Sarita Davil All That Piesce And Parcel OF Land Measuring 100 54. Yds Gomprising | 17-Dec-22

10EMSEMO01021105 In Khasra Ma. 551, Oui Of Land Measuring 1200 Sq. Yds Siluated At| Rs. 236866245
{Essel AJC No.; LNDELOETIT- Villzge Kulezara Pargana Dadn Teahsil &And Dist Gautam Budh Nagar | As On Date
180000902 LI P. Bounded As East - Other Property, West - Other Froperty, North -| 1§-Dac-22

Ciher Property, South - GalilEntry

All That Plece And Parcel Of Land Measuring 302.5 3q, Yds LE, 252.92 | 17-Dec-22
. Mirs Comprising In Khet No, 71907, Situated Al Village Nangh| Rs. 341498804

Rajeev Singh | Mahesh Chand
Aggarwal | Sudha Singhl

10EMSMO01021052 Mangla, Pargana Dadri, Tehsil And Distt Gawlam Budh Magar U P &s On Date
(Essel AIC No.: LNDELOGT16- Bounded As East - Bharat Ghar, West - Rioad, Morth - Open Plof, | 16-Dec-22
1T0000TET South -Dpen Plof

Ashok Kumar ! Anuradha All That Pieca And Parcel Of Land Measuring 778 Sg. Yds Comprized | 17-Dec-22
Gautam [ Gautam Junior High In Khasra No, 53713, Situated At Deepak \Wihar, Khoda Colony, | Rs, 412336267
School! Pargama Lond Tehsil And Dist Ghaziabad Bounded As East - Gali & | As On Date
10EMSMO01020949 Propery Of Mr. Bharal Singh & Mr. Roop Chand, West - Qther | 416-Dec-22
|Essel AIC No.; LNDELDDETS- Praperly, Morth - Properly OF Mre. Ashok Kuemar, Sowth - Qliher Proparly

1E0000347

Youl the borrower's and co-borrowers/guarantors are therefare catled upon to make payment of the above mentioned demanded
amount walh further inferest as mentioned hergsinabose in il within B0 days of this nolice failing which the undersigned shall be
constraimed to take aclion wndar the acl 1o anforce the above-menbonad securilies. Youwr aftention is imited to provisions of sulb-
sachon (B) of section 13 of the act by virtue of which you are at liberty to redeem the secured asset within period stipulated in the
aforesaid provision. Please note that as per section 13(13) of the sakd act, you are restrained from transferring the above-refarred
securifies by way of sale, lease or athersise without cur consent

For Adani Capital Pwt. Ltd,
Place . Noida Sdi-

New Delhi

Date : 31122022 Authorised Officer
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Form No. 5
The Debts Recovery Tribunal
{812-A, Panna Lal Road, Allahabad-211002, LR}
[Area of Jurisdicthon - Part of Uttar Pradesh)

Summeons for filing Reply & Appearance
by publication

0.A. No. 23972019 Date; 02-11-2022

(Summons o Defendant under Section
1903} of the Recovery of Debts dus 1o
Banks and financial institution Act, 1993
read with Rules 12 and 13 of the Debts
Recovery Tribunal {Procedure and Rules,
1933}
Original Application No. 239 of 2019

STATE BANK OF INDIA

Versus Applicant
MR. VINOD KUMAR JODAN
...Defendant(s)

Ta,

1. Mr. Vined Kumar Jadon Sio Late Tej
Singh, Rio 11/324A43 5ita Nagar Jat
haohalla Rambagh, Agra-282005

in the above noted application, you are
required 1o file reply in Paper Book formy in
four sefs alongwith documents and
affidavits ({if any}, personalty or through
your duly authorized agent or legal
practifioner in the Tribunal, afler serving
copy of the same on the applicant or his
counseliduly authorized agent afler
pubdication of the summons, and theraafter
to appear before the Tribunal on
16-01-2023 at 10.30 A.M., failing which the
application shall be heard and decided in
your #sence Registrar

Debts Recovery Tribunal,
Allahabad

Form No. 5

The Debts Recovery Tribunal
(972-A, Panna Lal Road, Allahabad-211002, UP)
(Area of Jurisdiction - Part of Uttar Pradesh)
summons for filing Reply & Appearance
by publication

Q.A. No, 21372018 Date: 21-11-2022

(Summons fo Defendant under Seclion
1903} of the Recovery of Debls due 1o
Banks and financial mstitufion Acf, 1933
read with Bules 12 and 13 of the Debis
Recovary Tribunal (Procedure and Rulas,
1993)

Original Application No. 213 of 2019

STATE BANK OF INDIA

Vs ~..Applicant
MUKTI VARUN & ANOTHERS
...Defendant(s)

To,

1. 5mt. Mukti Varun Wio Santosh Varun,
Rio 50, Sharda Vihar Colony, Bodle Road,
Agra

2. Shri Santosh Varun, Slo Shri Joyti
Prazad, Rio 50, Sharda Vihar Colony,
Bodle Hoad, Agra

In the above noted application, you are
required fo file reply in Paper Book formin
four sels alongwith documents and
affidavits {if any}, personally or through
your duly authorized agent or legal
practitioner in the Tribunal, afer serving
copy of the same on the applicant or his
counsel [ duly awthorized agenl after
publication of the summons, and thereaftar
to appear before the Tribunal on
30-01-2023 at 10.30 A.M., failing which the
application shall be heard and decided in

your absence i
Registrar

Debts Recovery Tribunal,
Allahabad

Form No. 5
The Debts Recovery Tribunal
(972-4, Panna Lal Road, Allahabad-211002, UR)
(Area of Jurisdiction - Part of Uttar Pradesh)

Summons for filing Reply & Appearance
by publication

0.A. No. 43772020 Data: 08-12-2022
(Summons fo Defendant under Section
193} of the Recovery of Debls due to
Banks and financial mstitution Act, 1993
read with Rules 12 and 13 of the Debls
Recovery Tribunal (Procedure and Rules,
1993
Original Application No. 473 of 2020

STATE BANK OF INDIA

Versus -Applicant

MUNISH KUMAR GAUTAM
To, . Defendant(s)

1. Shri Munish Kumar Gauwtam, S/a Shri
Ram Swaroop Gautam. Rio 28,
Purushottam Nagar, Dayal Bagh, Agra-
282005, (i) 21, Uma Dham, Dayal Bagh,
Agra-282005

In the above noled applicabion, you are
required io file reply in Paper Book form in
four sels alongwith documents and
affidavits {if any}, personally or through
your duly authorized agent or legal
practitioner in the Tribunal, after serving
copy of the same on the applicant or his
counseliduly authorized agent after
publication of the summons, and thereafier
to appear before the Tribunal on
17-02-2023 at 10.30 A.M., failing which the
application shall be heard and decided in
your absence Registrar
Debts Recovery Tribunal, Allahabad
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